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Fake letters about planting of bombs at public places

*65. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Ministry has taken cognizance of the fact that fake letters about
planting of bombs at public places/trains/airports etc. not only creates severe panic among
public but also puts various agencies to undue pressure and stress;

(b) if so, the action taken/contemplated by the Ministry to prevent this and/or to
act as deterrent for such anti-social elements; and

(c) whether the Ministry has taken up this matter with Department of Posts and
States as there is no provision for compulsory registration of postal services, due to which
anti-social elements are regularly misusing the same for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) A Statement is laid on the Table
of the House.

Statement

(a) to (¢) The Police, security agencies and other institutions periodically receive
anonymous/pseudonymous communications regarding planting of bombs at various
public places/modes of transport etc. Such fake communications also gets published in
the media, causing alarm and panic in the general public.

Such acts by individuals are punishable under chapter XXII of the Indian Penal
Code. The Ministry of Home Affairs has recently issued an advisory in this regard to all
the State Governments/UTs administrations to get such cases professionally investigated
and prosecuted so that such incidents are curbed.
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SHRIK. T. S. TULSI: Hon. Chairman, Sir, it is rather shocking that despite attempts
at letter bombs, etc., about which many a time fake information is given, neither the Police
nor the Post Offices have any resources for being able to identify what the envelopes
contain. The only way the Post Offices, even today, analyze and identify suspicious letters
is through the handwriting identification. How can you expect any detection, if millions
of letters are transferred every day and the only way to detect it is through the handwriting
experts? And, they have no handwriting experts. How is it going to be countered and
how is this menace going to be dealt with if there is such ineptness with which they are
handling it?
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SOME HON. MEMBERS: Happy birthday, Tarun Vijayji.

MR. CHAIRMAN: Happy birth day to you.

SHRI TARUN VIJAY: Thank you, Sir, and I thank all the hon. Members.
MR. CHAIRMAN: All right.
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SOME HON. MEMBERS: Happy Birthday to Dr. Mugekar Sahib.
MR. CHAIRMAN: Happy birtday to you too.

DR. BHALCHANDRA MUNGEKAR: Thank you, Sir, and thanks to all the hon.
Members.
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Child labour

*66. SHRI ANUBHAV MOHANTY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that "Child Labour" still exists in our country;

(b) if so, what steps have been taken by the Ministry to completely do away with
such a menace; and

(c) whether the Ministry will also consider creating a flying squad to apprehend
those involved in such acts in addition to the steps already being taken?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢) A Statement is laid on
the Table of the House.

Statement

(a) The number of main workers in the age group of 5-14 years in the country is
43.53 lakh as per 2011 Census which shows a decline from 2001 Census.

(b) Considering the nature of the problem of child labour, Government is
following a multi-pronged strategy. It comprises of statutory and legislative measures,
rehabilitation of children withdrawn from work through specific scheme and universal
elementary education along with convergence with other schemes for socio-economic
development.

Child Labour (Prohibition and Regulation) Act, 1986 prohibits the employment of
children below 14 years of age in certain occupations and processes and regulates the
working conditions of children in employment where they are not prohibited. A Bill to
amend the Child Labour (Prohibition and Regulation) Act, 1986 has been introduced in
Rajya Sabha in 2012. The Government has also decided to move Official Amendments
to this Bill. The Amendment Bill along with Official Amendments, inter-alia, proposes
complete prohibition on employment of children below 14 years, linking the age of
prohibition with the age under Right of Children to Free and Compulsory Education
Act, 2009, making the punishment for employers more stringent and constitution of
Rehabilitation Fund for rehabilitation activities.

Government is implementing the National Child Labour Project (NCLP) Scheme
under which the children rescued/ withdrawn from work in the age group of 9-14 years are
enrolled in the NCLP Special Training Centres. They are provided with bridge education,
vocational training, mid day meal, stipend, health care etc. in the Special Training Centres
before mainstreaming into formal education system. Children in the age group of 5-8
years are directly linked to the formal education system through a close coordination with
the Sarva Shiksha Abhiyaan (SSA).



